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0.A.No,414/96 Date of Order: 6.1

- BETWEEN i

D.Bansidar «+ Applicant,

AND

1, The Manager (P&A),
Nuclear Fuel Complex,
ECIL PO,
Hyderabad-62,

The Chief Executive,
(Appellate Authority),
Nuclear Fuel Complex,
ECIL PO,

Hyderabad- 62, .« Respondents,

Counsel for the Applicant Mr,K.Sudhakar

Counsel for the Respondents «e Mr,V.,Rajeswars
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HON'BLE SHRI R,RANGARAJAN : MEMBER (ADMN.)
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- e oy

Ll R R . T iy

- X Oral order as pei tHon 'ble Shri B.S.Jai Parameshwar,M

Heard Mr, K.Sudhakar Reddy, learned counsel for
applicant and Mr,V.Rajeswara Ra¢, learned standing cou

for the respondents,
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24 For,certain act of pr(é%nuscond

~imposed the penalty which reads as under :-
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“Now, Therefore, the undersigned in exercise of|the
powers conferred under clause (b) of sub-rule |~
(2) of Rule 12.0f CCS (CCA) Rules, 1965, read with
DAE Order No.l1/6/(1)/94-Vig/395 dated 24,11,94
hereby imposes the penalty of reduction of gay

"by three stages from s.1530- to Rs, 1440/~ in“'the

e
4"/4&7 L. .2



30-3%
scale of pay Of Rs,1320-/1560-EB-40-2040
for a period of two years with immediate
effect on the said Shri Bansidar, Tradesman
'DY, EC No,3154, MTP, It is further
directed that Shri Bansidar will not earn
incfements of pay during the perioﬂ_of_ht
reduction and that on the expiry of this
period, the reduction will not have the
effect of postroning his future increments
of pay".

3. Against the said orxder the applicant preferred

3)

an .

appeal to the appellate authority, Waile concurring with the

view of the disciplinary authority, the appellate authority

imposed the punishment, The operative portion of the

of the Appellate Authority reads as under :-

"Now, therefore, the undersigned in exercise
of the powers conferred under sub-rule (2)
of Rule 27 of CCS(CCA) Rules, 1965 read with
DAE Office Order No,l/6(1)/94-Vig./395 dt,
24,11,1994, hereby confirms the penalty of
"reduction of pay by three stages for a

period of two years imposed on Shri D,Bansidhar

Tradesman 'D', EC No,3154, MTP"., - '

order

4, ‘Now, it is the contention of the learned couns¢l for

the applicant that the punishment imposed by the authgrities

W=
amounts to & major penalty as can be seen from|R-3,

_sta;ed by the applicant that during the eﬁquiry the Ij

Authority followed the procedure prescribed for impos:

penalty, Thus it is his contention that the authoriti

imposed the major penalty,oddww%\$wam5#7 A nmLQ .

5.  As against this, the learﬁed counsel for the ré
cohtended that the punishment inflicted on the applicé
Respondents 1 and 2 amounted to only & minor penalty

of the exhibits R-2 and 3 (notification dated 3.7.92
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In view

ind 26.5,92).

6, In the notification issued on 26.5.92 {(R-3) the Government

has cliarified as under -
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8o Therefore, we feel it proper to direct the res

. -3 .

"In Rule 11 of the Central Civil Service
@(classifiCatJ.on, Control and Appeal) Rules, 196

under the heading "Major Penalties" for clause
(V), the follow;ng clause shall be sibstituted
namely - -

“(V) Save as provided for in clause (iiia),
reduction to a lower stage in the time scale
of pay for a specified period,with further
directions as to whéther or not the Government
sdrvant will earn increments of pay during the
period of such reduwtion and whether on the
expiry of such period, the reduction will or
will not have the effect of postponing the
future increments of his pay?". :

T After going through the records, we are unable
reconcile with the orders of the respondents 1 and 2
Wwe cannot come to any definite conclusion as to the nj

penalty imposed on the applicant,

to pass @ clear and explicit order imposing proper per
In view of the circumstances referred to above, the o
of the digciplinﬁrg and the appellate authority are h
set aside, A_frgsh order adhering to the rules and a

adhering to the vords used in the penalties as giwven

Chapter-11 may be issued,

9. . With these observations, the OA is disposed of
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Dated: 6th Novembmr 1996

(Dictated in Open Court)
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Copy tot~ N o -
e
1. The Manager(P&A)p Nuclear Fual Complex, “CIL PO, &
| 2. The Chief Executive, (Apppllafe Authority Nucleam Tuel
' COmplex, ECIL PO, Hyd.
.3. Cne copy to Sri. K.Sudhakar Reddy, Advocate, CAT, Hyd.
4.‘ one .copy to Sri. V.Rajeshwara Ra0, Addl CGSC, CAT, Hyd.
- 5. “ne copy to Lihréry, CAT, ﬁyd.
6. One spare{co_igy.‘ o |
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